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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

New Delhi this the% / %a);of Js#uary 1997.

Hon'ble Shri A.V. Haridasan, Vice Chairman (J)

Hon'ble Shri R.K. Ahooja, Member (A)

0.A. No. 2422/92

Shri Rajesh Kumar
Son of Shri Badri Nath

- Ex. Mobile Booking Clerk

North Eastern Railway
Railway Station
Kasganj

0.A.No. 1960/92

Shri Ajay Kumar Shukla

Soitn of Shri C.S. Shukla
Ex-Mobile Booking Clerk
Railway Station, N.E. Railway,
Karnaui,

0.A. No, 77/1993

Shri farinder Singh Rathore
Son of Shri Babu Singh Rathore
kx. Additional Booking Clerk
Railway Station,

North Eastern Railway
Fatehagarh Railway Station.

0.A. No. 76/1993

“hri Rajinder Kumar Mishra

son of Shri Durga Prasad Mishra

Ex. Volunteer/Mobile Ticket Collector
IInder Station Superintendent

North Eastern Railway

Pilibhit.

0.A. No. 465/1993

Shri R.S. Kashyap

Son of Shri Dharam Das Kashyap
ex. Mobile Booking Clerk
Railway Station

Budayun.

O.A. No. 1053/1992

Shri Shiv Kumar

son of Shri Thakur Das

Ex. Additional Booking Clerk
North Eastern Railway
Puranpur.
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0.A. No. 904/1992
Shri Marayan Singh
Son , ' S4.!' ‘Mahendra Singh

s ex. A4. +ional Booking Clerk

frs 27 Rashipte “ation”

~ North Eas ™ Rallway s
il T Tzathagar . ision.®

S QiNo. TBAI99E Y W

a5t [oghrys Pﬁha"“"@aéihﬁ‘ﬁdain"’ Tk
Son of Shri Samiuddin

o Coex 2 Addit idnal Bookmg Clerk =
Rallway Stat1on e TR L R N e L
oBiThauf Railway dration ¢ L WeRE 0y or

, North Eastern Rallwav. s .
. 0 A. No. 941/1992 :

Shn Varmder S1ngh Pal _ A ke

e S8envof “Shri°Dhan Singh' Pal’ ‘
Ex. Additional Booking Clerk‘ r 4

- NGbth Eastern Railway.
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Bon'ble Shri A Y. Handasan, Vice Cha1rzﬁr§ (3)

All these cases 1nvolved ,s;-« war facts and
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identical question of law and, rhere ;.e, they are belng

heard and disposed of by thls <Common order. The

apphcants in all these cases- ‘were, - engaged as, Volunteer

Mobile Ticket Collecters/Mob1le Bookmg Clerks and were
all discharged prior to 17.23. 1986 The apphcant in
O.A. No. 2422/92 was first engaged on 17. 6. 1984 and he
had mrk:\_ill 31.10.1984. The appllcant in BK, o
1960/92 was first engaged on 22 5 1983 and worked upto
22.6.1983, The app11cant in O A.fNo. 77/93 was engaged as
Mobile Booking Clerk from 1.3. 1986 to 3,1&«.1986 The
appl1cant in O, A. No. 465/93 was, engaged as Mobile Booking
Clerk from 27,5,1983 to 13.8.1983 The ;pphcan;; in O.A.

No. 1053/92 was engaged from 1.8.1983 to 23,12.1984 with

intermittant break. . The applicant. in: 0.A.No, .76/92 was

engaged as Mobile Ticket Collector. from . 23.3.1984 to
30.4,1984, me applicant in O.A.No904/92 worked as

Mobile Booking Clerk from 18.5.1983 ts 31710.1984 with

intermittant break, The ApplicanL{ 4in_ 0.A. Mo, 78/93

......

worked as Mobile Booklng Clerk from 20 5. 1983 to

18°.9,1983 with intermittant break. Appllcant in O. A No.

941/92 was workmg as Moblle Book:mg Clerk fz;om 18 Hi 1983'

‘-t1ll 31. 10 1984 mth interm1ttant break Aft‘er they were

- ?4}

dlscharged the a,,\ : -s were fnot cons1dered for ‘re-
- engagement and requla ?satmn. E Booking Clerks who
had rendered service prior to 17“(9;8o and were not re-
engaged 8pir.u_.ea the Central Administrative Tri’bu'na”l

claiming. re-engaguenet and regularisation. The Tribunal
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d1rected the Rallway Admm:.stratlon to re—engage the Hoblle :

oo s g *.'ff.' 1IN LT egE toes \si “r. them < gu;ar;lsatxon. The
R " adcision in’ “Pshc Rimar®  ANand's’: caBe! T \feported in ATR
8

‘;'51’589("2’)‘_"“37. “Th.. relief:has £01lowed! thefﬁizﬁgement in Miss

A SR Neer.‘a Mehta's * Case. ‘-~'I‘he--~Spe<:1al “pdave i Petition filed

agains‘t Miss Neera Mehta®s® casévias ai .,déd‘by the Supreme

Pre ws DoU-gshrel  Purodnt® t87the” above thé Ra11way Boérd issued order

RS “Don 6.2.1990°48 all ‘thé ' Ra1lways® to te—én‘é._zage the Mobile
““Booking clerks’ who- had" réridersd’ service pt'mr to 17.11.1986.

“The appl 1cant‘§° who came to Kihiow about *the ‘above order of the

Al el e iy BohER™ sibmitted Stheir! rw (fatloms to the
respondents “request ing’"them--to {e—ehgak;e ‘end to consxdera

‘them for absorptioh'in ‘réguiar service piitiwithoiut success.
The applicants have £iled" this’ épﬁliﬁéﬁfoﬁ:"graying that the
respondents may be directed to re-engage them as Volunteer
'i‘icket éol‘lec%ot‘s/mblfﬁ‘j Béﬂd’ncj @lerka and to grant them
“' 8 temporary‘ 'séhtuE 7émd tégulariisé’ tﬁﬁﬁ‘ in accordance with the
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decis1on of the"rrfbuﬁd}‘ {n Usha LKmn&ri' Anand's case.
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3 717,;,1.1986 puv°uant~ to sth~ Jdudgement . ,of . th;; Tr1bunal in
: Neex:al Mehta 3. case, ;- the Railway - -Board.- has issued a
Clrcnlar dated 6 2.1990 to all the Gpneral Managers that
Mobﬁbua:;%oxmg Clerks. who have *endered serv1ce prioy. to -
~1 7, 11 1986 ‘and dis~engaged .. - should. be re—engaged as and
when they approach- them, and thereaftérconsmer grant of
temporary status and- t:egularlsal;ian. ,-f-,,,I,.n . Spite of this
Clrcular of the. Railway - Board, the . request of the
--apm._ : *15 have . not been .considered by the respondents in
the i;ght or. the -uhovaz,mentmq,ed ,Cirmla,g of the Railway
Boar-d- -In Usha. Kumari Anand's case the Iggpljnal;had given
the followmg directions:
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: »?‘Folloyi_;ag,(,-the dec:s;on of thisﬁ'l;n::.bunal

in Neera Meohta's Case and Sumir Kumar

- Makherjee’s case,. we. hold sthat. the length

of the pc-mod of service put Tn‘ }ry the
applacant in itself is ‘ot ;relevant

P wicle!
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"Admittedly, all those applicants had been
engaged as Mob:le ‘Booking Clerks before
- 1TFI1 PR, n the. -interest of juatir'e, all
of them ﬂaserve to be reinatated in
. service ,,_,irrespecti.ve of . the. period of
service put in by them. Those who have
put, in cont_inuous.sgrvme of more .than 120
days, would be entitled to temporary -
- status: wit) all the attendant . bepefits, ,
Al persons ‘should be consideray foe.
-regulansatmn -and permanent absorption in . .
accordance with the provisions of the :
Scheme. 1In the facts and qirqunatanges of 23 fiey
these cases, we do not, however, consider o o
it appronriate to direct the respondents

to pay o wages to the apphcants on
S35 10 Tanothyig., L L iCPARb 495, mgrvxce. - The
. 1~ period mphcan' *"y put in by them
siarubefiors 3piii e & R ‘-amgnated,
050 50 Would Mo doubt,” count Mobile pietion of
gy ’5 sthrae. years period. of .& which js one .

ot the cond1t1ons for ': _.ylansatmn and

T LRt ‘n : .
% 1 gy .F Len% BIF vt Bapoy NSITEXFsr

Tribunal m Arvmd Kumar. & oOrs.: vs. Union of India

reported m.__‘A'.I'-_J 1996(1)..151: directed: the' tépondents 1o
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re-engage the applicants ‘within a period of three months

from ‘the date of recelpt of the order and to consider

.;\. -

UtHéit absorpt1on wuthm a: perlod of three years taking

T
’

S ' into account the serv1ce rendered prlor to. gheir dis- . i.
engagement also. In the llght of the Memorandum dated
Zylxﬂx}Qﬁﬁxuﬂxx“mx&ud&xxﬂa&ﬁdxx}kﬂd&&& and 24.5.1990
mentloned in the Railway Board letter dated 6. 2.1990. This

decision of the Tribuna’l\as been followedixn Shri Sanijeev

G ,‘_] it

'(umar Vs, Secretary,Ministry of Railways and Ors. in O.A. -
No. 964/91 decided on 7.3.1986. The applicants in all
these cases were engaged' as Mobile Booking Clerks or
Volunteer Ticket Collectors and dis-engagement prior to

17.11.1986. They are in all respect similarly situated i

Ladbih™

as the applicant in Usha Kumari Anand's case', Arvind Kumar
and Sanjeev Kumar (Supra). Therefore, we do not find any
reason to deviate from the views taken in all the said

cases.  The plea of limitation has to be overruled.

4. In the result the applications are disposed of
with a direction to the respondents to re-engage the P
applicants in these cases as Mobile Booking Clerks ahd»/

Vvolunteer Ticket Collectors within a period of three .

<

monthas from theéar'égeggt of a copy of this order. The case
of the applicants for grant of temporary status,
absorption etc. shall be considered by the respondents in
accordance with the rulings, rules and instructions in
that regard .Tfﬁe period of service'l rendered by each of the

applicants prior to ‘their dis-engagement shall also be
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e S -taker 1nto account for the purpose Qf computing the

fis o requiréd length of serv1ce wh11e cons1der1ng, them for

et - wbsbrption.
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R TR S There is no order as to costs, . .
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i .. (A.v, Baridasan)

Yice Chairman (J)
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